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ACT' No. XXV OF 1934. 

I ! 
I \r 

[PASSED BY TEE INDIAN LEGISLATURE.] 

( ~ e c k i v e d  t h e  assent o f  the  Governor General o n  t h e  20 th  August, 
1934.) 

An Act t o  consolidnts and amend the law regdating labour in 
factorie:. 

W HEREAS it is expedient to  consolidate and apend the law 
regulating labour in factories; It ie hereby enacted as 

follows : - 
CHAPTER I. 

1. (1)  This Act may be called the Factories Act, 1934. , Short title - 
extent and 

(2)  It extends to the whole of British India, including British ; g y c e -  
Baluchistan and the Sonthal Parganss. 

(3) It shall come into force on the 1st day of January, 1935. 
! "' 2. I n  this Act, unless there is anything repugnant in the Deflrdtlons. 

subject or context,- 
(a)  "adolescent" means a peyson who has completed hie 

fifteenth but has not completed his seventeenth 
year ; - _ 

( b )  "adult" means a perEon who has completed bis 
seventeemt-h year ; 

(c )  "child" means a person who has not completed his 
filteentll year; 

( d )  "day" means a period of twenty-four hours beginning 
a t  midnight; 

(e j  "week" means a period of seven days beginning a t  
midnight on Saturday night; 

Cf) "power" means electrical energy, and m y  other form 
of energy which is mechanically transmitted and is 
not generated by humnn or animal agency ; 

-A (g )  "manufacturing process" means any prwess- 
(i) for malring, altering, repairing, ornamenting, finish- 

ing or packing, or otherwise treating any article or 
substance with a view to its use, sde,  transport, 
delivery or disposal, or 

(ii) for pumping 011, water or sewage, Gr 

(iii) fol. geileiating, transforming or transmitting power; 

( h )  "worker" 
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(12) "worlrer" means a person employed, whether for 
wages or not, in any ~ntlnufacturii~g process, or jn 
cleaning any part of the machinery or premises used 
for a manufacturing process, or in any other kind of 
work whatsoever incident21 to or conneztzd with the 
manufacturing process or connected with th: subjact 
d the manufacturing process, but does not ~nclude 
nny person solely employed in a clerical 'capacity 
in any room or place where no manufacturing 
process is being carried on ; 

(j) "factory" means any premises including the precincts 
thereof whereon twenty or more wsrkers are work- 
ing, or were working on any day of the preceding 
twelve months, and in any parb of which a manu- 
facturing process is being carried on with the aid 
of power, or is ordinarily so caxrid on, 

but does not include a mine subject to the operation of 
the Indian Mines Act, 1923; IV of 192.3, 

(k) "machinery" includes all plant whereby power is 
generated, transformed, transmitted or applied ; 

(1) "occupier" of a factory means the person who has ulti- 
mate control over the affairs of the factory : 

Provided that where the affairs of a factory are entrusted 
to a managing agent, such agent shall be deemed to 
be the occupier of the factory; 

( i n )  where work of the same kind i s  c.arried out by two or 
more sets of workers working during different 
periods of the day, each of such sets is called a 
6' relay", and the period or periods for which it  
mol-ks is called a "shift"; and 

(n) "prescribed" means prescribed by rules made by the 
Local Government under this Act. / 

Referenees t o  8. References to time of day in this Act are references- 
time of day. (a)  in British India, excluding Burma, to Indian Standard 

Time, which is five and a half hours ahead of Green- 
wich Mean Time, and 

( b )  in Burma, to Burma Standard Time, which is six and 
a half hours ahead of Graenwich Mean Time: 

Provided that for any area in British India in which Indian 
Standard Time is not ordinarily observed the Local Gover~~lnent 
may make rules- 

(i) specifying the area, 
(ii) defining the local mean time ordinarily observed 

therein, and 
(iii) permitting such time to be observed ill all or any of 

the factories situated in the area. 
4. (1) For I 
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4. (1) For the purppses of this Act, a factory which is exclu- f;;g;;;. 
sively engaged in one or more of the following manufacturi-ng 
processes, namely, cotton ginning, cotton or jute pressing, the 
decortaication of gound nuts, the manufacture of coffee, indigo, 
lac, rubber, sugar (including gur) or tea, or any manufacturing 
process which is incidental to or connected with any of the afore- 
said processes, is a seasonal factory: . I 

Provided that the Local Government may, by notification in 
the local official Gazette, declare any such factory in which 
manufacturing processes are ordinarily carried on for more than 
one hundred and eighty working days in the year, not to be a 
seasolla1 factory for the purposes of this Act. 

, (2) The Local Government may, by notification in the local 
official Gazette, declare any specified factory in which mnnu- 
facturing processes are ordinarily carried on for not more than 
one hundred and eighty working days in the year and cannot be 
carried on except duping particular seasons or at  times dependent 
on the irregular action of natural forces, to be a seasonal factory 
for the purposes of this Act. ' 5. (1) Notwithstanding anything contained in clause (j) of Power declare to 
section 2, the Local Government may, by notification in tbe 4 remisea to be 

actorles. 
local official Gazette, declare any premises whereon or within 
the precincts whereof a ~nanuiacturing process is carrled on, 
whether with or without the aid of power, and whereon or e t h i n  
tlie precincts whereof, on any one day of the twelve months pre- 
ceding the notification, ten or more workers were employed, to 
be a factory for all or any of the purposes of this Act. 

(2) A notification under sub-section (1) may be made in 
respect of any specified premises or class of premises. 

(3) A notification under sub-section (1) shall cease to have 
effect in respect of ally premises after the lapse of twelve months 
during which not more than nine workers were employed thereon 
on any day. - ,," 

6. The Local Governinent may, by order in writing, direct Power to  
declare that the different departments or branches of a specified factory depZrtm2nts t o  
bc soparate shall be treated as separate factories for all or any of the purposes actories. 

of this Act. , I 

7. Where the 1,ccal Government is satisfied that, following Power to 
upon a change of occupier of a factory or in the manufacturing exempt on a 

change in the 
processes carried on therein, the number of workers for the time factory. 

being working in t.he factory is less than twenty and ia not likely 
to be twent,y or inore on any day during the ensuing twelve 
months, it may, by order in writing, exempt such factory from 
the operation of this Act: 

Provided 
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Provided that any exemption so granted shall cease to have 
effect on and after any day on which twenty or more workers 
work in the factory. 

Power to 
exempt during 8. In any case of public emergency the Governor General in 
public 
,,,g,cL Council may, by notification in the Gazette of India, exempt any 

factory from any or all of the provisions of this Act for such 
period as he may think fit. 

N>Uce to 
lnspector 9.  (1)  Before work is begun in any factory aft- -the com- 
betore com- mencement of this Act, or before work is begun in any seasonal 
mencement of 
work. factory each season, the occupier shall send to the Inspector a 

written notice containing- 

(a)  the name of the facto~y and its situation, 

(b) the address to which communications relating to the 
factory should be sent, 

(c)  the nature of the manufacturing processes to be carried 
on in the factory, . 

(d) the nat)ure and amount of the power to be used, and 

( e )  the name of the person who sliall be the manager of 
the fa.ctory for the purposes of this Act. 

(2)  Whenever another person is appointed as manager, the 
occupier shall send to t l y  Inspector a written notice of the 
change, within seven days from the date on which the new 
manager assumes charge. 

(3) During any period for which no person has been designated 
as manager of a faptory under this section, c;r during which the 
person designated does not manage the factory, any person found 
acting as manager, or, if no such person is found, the occupier 
himsell, shall be deemed fo be the manager of the factory for 
the purposes of this Act. 

Inspectors. 10. (1) The Local Government may, by notification in the 
local oficial Gazette, appoint such persons as it thinks fit to be 
1nspect.ors for the purposes of this Act within sucli local limits 
as it :nay assign to them respectively. 

(2 )  The Local Goveniment may, by notification as aforesaid, 
appoint any person to be a Chief Inspector, who shall, in 
addition to the powers conferrer1 on a Chief Inspector under this 
Act, exercise the powers of an Inspector throughout the province. 

(3) No person shall be appointed to be an Inspector under 
sub-section ( I )  or a Chief Inspector under sub-section (2) or, 

having 
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having been so, appointed, shall continue to hold office, who is 
or becamas directly ar indirectly i n t a r c ~ t ~ d  in a factory or in 
ally process or business carried on tlierein or in any patent or 
machinary connected therewith. 

(4) Every District Magistrate shtzll be an Inspector for his 
district. 

(5) The Loaal Government may also, by notification as afore- 
said, appoint such public officers as it thinks fit to be additional 
Inspectors for all or any of the purposes of +his Act, within such 
local limits as if may assign to them respectively. 

(6) I n  any area where there are more Inspectors than one, 
the Local Government may, by notification as aforesaid, declare 
the powers which such Inspectors shall respectively exercise, 
and the Inspector to whom the prescribed notices are t:, be 
sent. . . 

(7) Every Chief Inspectcr and Inspector shall be deemed to 
be a public servant within the meaning of the Indian Penal 
Code and shall be officially subordinate to such authority as the .* . . 
Local Government may specify in this behalf. 

11. Subject to any rules made by the Local Government in Powera 01 

this behalf, an Inspector may, within the local limits for which Inspector. 

he is appointed,- 
(a) enter, with such assistants (if any), being persons in 

the employment of Government or of any municipal 
or other putlic authority, as he thinks fit, any place 
which is, or which he has reason to believe to be, 
used as a factory or capable of being declared t.o be 
a factory under the provisions of sectlon 5; 

( b )  make such examination of the premises and plant. and 
of any presckibed registers, and take on the spot or 
otherwise such evidence of any persons as he may 
deem necessary for carrying out the purposes of this 
Act; and 

(c) exercise such other powers as may be necessary for 
carrying out the purposes of this Act: 

Provided that no one shall be required under this section to 
answer any question or give any evidence tending to crimiaa~e 
himself. 

12. (1) The Local Governmenb may appoint such registered ~ ~ ; ~ ~ , " ~ ~ ~  
medical practitioners as it thinlrs fit to be certifying surgeons for 
the purposes of this Act within such local limits as it may assip' 
to them respectively. 

(2) A certifying surgeon may authorise any reglstered mezIjal 
pactitioner to exercise any of his powers under this Act: 

Propided 
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Provided that a certificate of fitness for employment granted 
by s~ich nut.horised practitioner shall be valid for a period of three 
months only, unless i t  is confirme3 by the certifying surgeon 
himself after examination of tlie person concerned. 

Exp1a~~ation.-In this section a "registered medical practi- 
tioner" means any person registered under ilie Medical Act, ~ ~ & ~ 2 ~ e t - .  

1858, or any subsequent enactment amending it, cr under any 
Act of any legislature in British Indin providing for the main- 
tenance of a register of medical practitioners, and includes, in 
any area where no such register is maintained, any person 
declared by the Local Government, by notification in the Iccal 
official Gazette, to be a registered medical practitioner lor the 
purposes of this section. 

I CHAPTER 111. 

13. Every factory shall be kept clean and free from effluvia 
arising from any drain, privy or other nnisnnce, and shall be 
cleansed at such times and by snch methods as may be pres- 
cribed, and t!lese methods may include lime-washing or colour- 
washing, painting, varnishing, disinfecting and deodorising., 

14. (1) Every factory shall be ventilated in accordance with 
such sthndards and by such methods as may be prescribed. 

(2) Where gas, dust or other impurity is generated in the 
course of work, adequate measures shall be talren to prevent 
injury to the health of workers. 

(3) If it appears to the Inspector that in any factory gas, dust 
or other impurity generated in the course of work is being inhaled 
by the workers to an injurious extent, and that such generation 
or inhalation could be prevented by the use of ~nechanical or 
other devices, he may serve on the manager of the fadtory an 
order in writing, directing that mechanical or other devices for 
preventing such generation or inhalation shall be ~ravided before 
n specified date, and sha.11 thereafter be maintained in good order 
and used throughout working hours. 

(4,) The Local Government may make rules for any class of 
factories requiring inecl~anical or other devices to be pro~ided 
and maintained for preventing the generation or inhalation of gas, 
dust or other impurities, which may be- injurious to workers and 
specifying the nature of such devices. 

ArLl[lcld 15. (1) The Local Government may make ~~ules- 
humfdifloation. 

(a )  prescribing standards for the cooling properties of the . , -  - - -  + 

air in factories in which tthe humidity of Lhe air is 
artificially increased ; 

(b)  regulating 

3'0 
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(b) regulating the rncthods used for artifiait~lly increr~sing 
the humidity of the air; and 

( c )  directhg prescribed tests for determining the humidity 
and cooling properties of the air to be carried out 
and recorded. 

(2 )  In  any factory in which the humidity of the air is 
.artificially increased, the water used for the purpzse sha!l be 
talren from a public supply or other source of, drinking water, or 

,shall be effectively purified before it is so used. 

(3 )  If it appears t:, the Inspector that tlie water used in a 
factory for increas-ing humidify which is required to be effectively 
purified under sub-section (2) is not effectively purified, he may 
serve on the manager of the factory an order in mkiting, specify- 
ing the measures wliich in his opinion should be adopted, and 
requiring tliem to be curried out before a specified date. 

16. If it appears to the Chief Inspector or to an Inspector Cooling. 
specially authoriserl in this behalf by the Local Govcrnrnent that 
the cooling properties of the air in any factory are at  times 
insufEcient to secure nrorlrers against injury to health or against, 
serious discomfort, and that they can be to n great eatent 

',' 
increasecl by ineasurcs which will not inrolvo au amount of 

,expense which is unreasonable in the circumstzrnces, the Chief 
Inspector may serve on the rrlannget- of the factcry an order in 
writing, specifying the measures which in his opinion shou!d be 
adopted, and requiring then1 to be carried out before a specified 

.date. 

17. In  order that no room in a factory shall be crowded dur:ng ovcrorowdino. 
rvorlring hours to a dangerous extent or to an extent which may 
be ilijurious to the health of the worlrers, the proportion which 
t.he nurilber of cubic feet of space in a room and the number of 
superficial feet of its floor area bears to the number of workers 
working at any tiine therein shall not be less than such standards 
as may be prescribed either generally or for the particular clafis 

.of work carri3d OII in the room 

18. (1) A factory shall be sufficiently lighted cluri~~g all wzrlring I.ishtine 

+lours. 

( 2 )  If it appears to the Inspector that any factory is not 
.- sufficiently lighted, he inay serve on tlie manager of the factory 

an order in writing, specifying the measures which in his opinion 
should be adopted, and requiring thein to be carried out before a 
specified date. 

(3 )  The Local ( ;o\~cri i~~~ant  inay malre rules requiring that a!: 
factories of specified classes shall be lightea in accordance wj:B 
-j)rescribecl standards. 

I 

19. ( 2 )  In  
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19. (1) I n  every factory .a sufficient :upply of water fit for 
drinking shall be proviaeil for the workers a t  suitable places. 

(2) The'supply required by sub-section ( I )  shall comply with 
such standards as may be prescribed. 

(3) I n  every factory in which any process involving contact 
by the workers with injurious or obnoxious substances is carried 
on, a sufiicient supply of water suitsble for washing shrill be 
provided for the use of worlrers, a t  suitable places and with: 
facilities for its use, according to such standards as may be 
prescribed. 

1. 20. Forevery factory sufficient latrines and urinals, according. 
to the2'pi*esiribed stal;ldards, shall be provided, for male workers 
and -f6r feriiale,w6rlrers separately, of suitable patterns and n t  
convenient places as prescriberl,,_and shall be kept in a clean and 
sanitary condition during all working hours. 

j 
I 

21. I n  every fnctory the doors of each room in which more 
t.han twenty pe'rsons are einploged shall, except in the case of 
sliding doors, be constructed so as to open outwards, or, where 
the door is between two rooms, in the direction of the nearest 
exit from tho bhilding, and no silcli door shall be loclred o r  
obstructed while any work is being carried on in the room. 

22. I n  evety factory such precautions against fire shall be 
taker1 as r:iny be prescribed. 

23. f l j  Every fnctory shnll be provided with such means of 
escape in case of fir6 as  can reasonably be requ~red in the 
circumstances of each factory. 

: (2) 1f;it iip$eenri, to the Inspector that any factory is not so- 
provi:ded, lie ,+Ay'sekveon 'the manager of the factory an o?2er 
in writing 'specifying t h e  measlires which in his opinion shoula 
b:e.adopted,'and requiring them to be carriedout before a specifies 
date. . . 

(3) The means of escnpe sllnll not be obstructed while pny 
work is being carried on in the factory. . : .  . . 

24. (1) In  &very factory the. following shall be kept adcquately 
fenced, namely :- 

(@) every exposed moving part of a prime mover and every- 
fly\vheel directly cosnected to a prime mover, 

(b) every hoist or lift, hoist:-well or lift-well, and every. 
trap-door or similar opcnirlg near which any person 
may have to worlr or pass, nnd 

(?) every part of tho machinery which the Local Govern-. . .  . 
. . ment may 'piescribe. 

. . 
(2)'. I& 
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2 (2) If it appears to the Inspector that any other part of the 
aaclline1-y in a faatory is dangerous if not adequately fenced, he 
m'ay serve on the mannger of the factory hn order in writiag, 
specifying the measures which in his opinion should be adopted,' 
and requiring thein ta be carried out before a specified da6e. 

J (3) All fencing required by or under this section or under sub- 
section (I) of section 26 shall be maintained in an efficient stste 
a t  all times when the workers have access to the pwts required 
to be fenced except where they are under repair or are under 
examination in connection with repair or are necessarily exposed 
for the purpose of cleaning or lubricating or altering the gearing 
or arrangements of the machinery. 

(4) Such further provisions as may be prescribed shall be 
made for the protection from danger of persons employed in 
attending to the machinery in a factory. 

25. If it appears to the Inspector that any building or part Powerto 
requlFs s w l -  

of a building, or any part of the ways, machinery ot plant in a neationsoi 
defective psrts factory is in such a condition that it  may be dangerous to human or teatsot 

U e  or safety, he may serve on t.he manager of the factory an  stability. 

order in writing requiring him before a specified date- 
(a) to furnish buch drawings, speoifrcations and cther 

- .  particulars as may be necessary to determino 
whether such building, ways, machinery or plant 
can be used with safety, or 

(6 )  to carry out such tests as may be necessary to deter- . - 
- mine the strength or qcality of any speoified parts 

and to inform the Inspector of the results thereof. 
, 24. (1) If it appears to the Inspector that any building or Safety of 

bnildlnga and 
part  of a buildlng or any part of the ways, machinery or plant in machfnery. 
3:factorg is in such a condition that it is dangerous to human life 
or safety, he may serve on the manager of the factory an order 
in writing specifying the lneasures which in his opinion should 
be adopted, and requiring then1 to be carried out before a speci- 
fied date. 

(2) .If it appears to the Inspector that the use of any build- 
ing or part of a building or of any part of the ways, inachihery 
or plant in a factory involves imminent danger to human life or 
safety, he m:iy serve on the manager of the factory an order in 
,miting prohibiting its use until it haa been properly repaired or 
altered. 
. 27. (1) No woman or child shall be allowed to clean or oil :;;::2p" on 

any part of the machinery of s factory while that part is in mchlnery in 
motion. motion under power, or to work between rnovlng parts or 

>between fixed and moving parts of any machinery which i~ in 
-motion under power. 

C?) The 
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i (2) The Local Governlnent may, by notification in the local 
official Gazette, prohibit, in any specified factory or cluss of 
factories, the cloaning or oiling by any person of specified parts 
of machinery when these parts are in mction under power. 

Power to 
eaclaliie 28. (1) The Local Government may make rules pro1l:biting ' 

children. the adnlission to any specified class of factories, or to specific& 
parts thereof, of children who cannot be 1awei;lly employed: 
therein. 

(2) If it appears to the Inspector tba t  the presence in any 
factory or part of a factory of children who cannot be lawfully 
employed therein may bi dangerous to . them or injurious to..  
their health, he may serve on: the manager of the factory an  
order in writing directing hini to prevent the adn~isslon of such. 
children to the factory or any pert of it. 

Prohibition of 29. No woman. or chitd shall be employed in any part of 
employlnent of 
W O ~ I I C  n.~ id  factory for pressing cottoll in which o, cotton-opeoer is a t  work :i 
ehildrcn ncar 
cotwn-upenors' Provided that,  if the feed-end of a cotton-opener is in a 

room separated horn the delivery end by a partition extending 
to the roof, or to  such height i s  the Inspector map in any 
part,icular case specify in writing, women and children may be 
employed on the side of the partition where the feed-end is 
situated. 

NO&S o I 
certain acci- , 30. Where in any factory an accident occurs which causes- 
dents. death, or which causes any bodily injury whereby any person. 

injured is prevented from resuming his work in the factory 
during the-forty-eight hours after-the accident occurred, or. 
which is of any nature which may be prescribed in this behalf,, 
the manager of the factory shall send notice thereof to  such 
authorities, and in such form and within such time, ns may be 
prescribed. 

~ p p c a ~ s .  31. (1) The manager of a factory on whom an  order in 
writing by an Inspector has been served under the provisiona 
of this Chapter, or the occupier of the factory, may, within 
thirty days of the service of the order, appeal against it to the 
Local Government, or to such authority as the Local Govern- 
ment may appoinl in this behalf; and the Local Governnlent 
or appointed authority may, subject to  rules mads in this behalf 
by the Local Government, confirm, modify or reverse the order. 

(2) The appellate authority may, and if so required in tho 
petition or appeal shall, hear the appeal with the a'd of 
assessors, one of whom shall be nppojnted by the appellate 
authority and the other by such body representing the industry 
concerncd a s  the Local Government may prescribe in this 
behalf : 

Provided? 

. . 

, .... ;... .. 
.. . ' 

. . . . ' . I...... 
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. Provided that if no assessor is appointed by such body, or 
if the assessor so appointed fails to attend at the trime and 
place fixed for hearing the appeal, the appellate authority may, 
unless satisfied that thc failure to attend is due to sufficient 

- cause, proceed to hear the appeal without the aid of such 
assessor, or, if it thinks fit, without the aid of any assessor. 

(3) In  the case of un appeal against an order under section 
16 tlle appellate authorit? shall, and in any other case except 
an appeal against an order under sub-section (2j of section 26 
or sub-section (2) of section 28 the appellate authority may, 
suspend the order appealed against pending the decision of the 
appeal, subject llowever to sucll conditions as to partial coin- 
plinnce or the adoption of telnporary measures as it ]nay cllooso 
to impose in any case. 

32. The Local Government may make rules- POWCT of I . O C ~ ~  
G>~vernment  tc 

(a)  providing for any matter which, according to any of k$:lz::,to 
tlle provisions of this Chapter, is or may be tu~ c h ~ ~ c r .  
prescribed ; 

( b )  requiring the rnmagei.5 of factories to maintain stores 
of first-aid appliances and provide for their proper 
custody; 

h 1  ( c )  providing against danger arising from the use of 
mechanicar t.ransport in factories, other than 

ax or' 1800. railways subject to the Indian Railways Act, 1890; 
( d )  prescribing the manner of the service of orders under 

this Chapter on managers of factories; 
( e )  regulating the procedure to be followed in presentins 

and hearing appeals under section 31, and the 
appointrnent and remuneration of assessors; 

(I) regulating the exercise by Inspectors of their powers 
under this Chapter; and 

(g) providing for any other matter which may be eu- 
pedient in order to give effect to the plovisions of 
this Chapter. 

33. (1) The Local Government may make rules requiring Aadtttnnal 
Iwwt*r to make 

that in any specified faetary, wherein more thon one hundred I I V . ~ I ~ I I  nnd 

and fifty workers are orclinarily employed, an adequate slielter s"'rty rcl~tlng r't"J LU- 

shall be provided for the use of workers during periods of rest, sl,c,ters dur:ng 
and such rules may prescribe the standards of such shelters. rest,-- 

(2) The Local Governinent rnay also mnke rules-- rooms for 
( a )  requving that in nny specified factory, wherein more cLILd.'"", 

" )  than fifty women wor1tel.s are ordinarily employed, 
s suitable room sliall be reserved for the use of 
children uncler the age of six years belonging to 
such women, and 

( b )  prescribing 

15 
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( b )  prescribing the standards for such rooms and the 
nature of tlic supcxviuion to be exercised uver the 
children therein. 

(3) The Local Government may also make rules, for any 
class of factories and for the whole or any part of the province, 
requiring that work on a manufacturing process carried on with 
the aid of power shall not be begun in any building or part of 
a building erected or taken into use as a factory after the 
commencement of this Act, until a certificate of stability in the 
prescribed form, signed by a person possessing the prescribed 
qualifications, has been sent to the Inspector. 

(4 )  Where the Governor General in Council is satisfied that 
any operation in a factory exposes any persons employed upon 
it to a serious risk of bodily injury, poisoning or disease, he 
may make rules applicable to any factory or class of factoriee 
in which the operation is carried on- 

(a) specifying the operation and declaring it to be 
hazardous, ' 

( b )  prohibiting or restricting the employment of women, 
adolescents or children upon the operation, , 

( c )  providing for the medical examination of persons 
eniplojed or seeking to be employed upon the 
operation and prohibiting the employment of per- 
sons not certsed as fit for such employment, 
and 

(d) providing for the protection of all persons employed 
upon the operation or in the vicinit.~. 'of the places 
where i t  is carried on. 

CIHAPTER IV. 

RESTRICTIONS ON WORKING HOURS O F  ADULTS. 
Weak~p horn .  34. No adult worker shall be allowed to work in a factory 

for more than fifty-four hours in any week, or, where the 
factory is a seasonal one, for more than sixty hours in any 
week : 

Provided that an adult worker in a non-seasonal factory 
engaged in work which for technical reasons must be continuous 
throughout the day may work for fifty-six hours in any week. 

Weekly 35. (1) No adult worker shall be allowed to work in a 
holidap. 

fac.tory on a Sunday unless- 

(a) he has had or will have a holiday for a whole day on 
one of the three days immediately before or after 1 that Sunday, and 

(b)  the 
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( b )  the manager of the factory has, before that Sunday 
or the substituted day, whichever is, earlier,- . . 

, (?) delivered ,z notice to the office of the Inspector of 
his intention to require the worker to work on 
the Sunday and of the day which is to be sub- 
stituted, and 

(ii) displayed a notice to that effect in the factory: 

Provided that no substitution shall bo made which will 
result in 'any worker working for more than ten days con- 
secutively without a holiday for a whole day. 

(2) Notices given under sub-section (I) may be cancelled 
by a notice delivered to the office of the Inspector and a 
notice displayed in the factory not later than the day before the 
Sunday or the holiday to be cancelled, whichever is earlier. 

(3) Where, in accordance with the provisions of wb-section 
( I ) ,  any worlrer worlrs on a Sunday and has had a holiday on 

.one of the three days immediately before it, that Sunday shall, 
for the purpose of calculating his weekly hours of work, be 
included in the preceding week. . 

36. Np adult worlrer shall be allowed to work in a factory D ~ I I Y  horn. 
for more than ten hours in any day: 

Provided that a male adult worker in a seasonal ftictory may 
work for eleven hours in any day. 

37. The periods of xvorlr of adult workers in a factory during Intervals for rest. 
each  day shall be fixed either- 

(a) so that no period shall exceed six hours, and so that 
no worlrer shall work for more than six hours 
before he has had an interval for rest of a t  least 
one hour; 

I ( b )  so thnt no period shall exceed five hours and so t'hat 
no worker shall work for more than five hours 
before he has had an interval for rest of a t  least 
half an hour, or for more than eight and a half 
hours before he bas had a t  least two such 
intervals. 

'+ 

38. The periods of work of an adult worker in a factory spread over. 

shall be so arranged that along with his intervals for rest e 
under section 37, they shall not spread over more than thirteen 
liours in any day, save with the permission of the Local 
Government and subject to such conditions as it may impose, 
either generally or in the GRSe of any particular factory. 

39. (1) There 
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Notfee of 
Perltda for 

39. ( 1 )  There shall be displayed and correctly maintained in 
o : every factory in accordnnce with the provisiolls of ~ub-section 
A d ~ t ~ t s  and 

I 
(8)  of section 76 a Notice of Periodn for Work for  adult^ sho\v- 
ing clearly tlie periods within which adult workers may be 
required to work. 

(2)  The periods shown in the Notice required by sub-section 
( 1 )  shall be fixed beforehand in accordance with the following 
provisions of t111s secthn and sllall be such Illat workers work- 
ing for tliose periods would not be working in contravention of 
any of the provisions of sections 34, 35, 36, 37 and 38. 

(3) Where all the adult worl<ers in a factory nre required to  
work within tlie same periods, the manager of the factory shall 
fix those periods for such workers generally. 

(4) Where all the adult workers in a factory are not required 
to work within the same periods, the manager ol the factory 
shall classify them into groups according to thc ilaturo of their 

I work. 
(5) For each group which is not required to work on 8 

system of shifts, the manager of the factory shall fix the periods 
within which the group may be required to work. - (6) Where any group is required to work on s system of 
shifts and the relays are not to be subject to predetermined . periodical changes of shift, the manager of the factory shalL 
fix the periods within which each relay of the group niay be 
required to work. - 

(7) Where any group is to work on a systerr, of shifts and. 
the relays are to be subject to predetermined periodical changes 
of shifts, the manager of the factory shall draw up a scheme of 
shifts whereunder the periods within which any relay of the 
group may be reqnired to work and the relay which mill be  
working a t  any time of the day shall be known for any day. 

(8) The Local Government may make rules prescribing 
forms for the Notice of Periods for Worlr for -4dults and the 
rnanner in which it shall be maintained. 

c o r r n f  Notice 40. ( 1 )  A copy of the Notice refgrred to in sub-section ( 1 )  
of IJnlic8dz for 

til be of section 39 shall be sent in duplicate to the Inspector witli:n 
Eclat ill 
Insccctor. fourteen days after the commencement of this Act, or, if tho 

factory begins work after the comn~encelnent ol this Act, 
before ths  day on which i t  begins nork. 

( 2 )  Any proposed change in the system of worli in a factory, 
wliich will necessitate a. change in tlie Notice ~11311 ba notified 
to the Inspector in duplicate belore tlie change 1s made, and, 
except with the previous sanction of the Inspector, no such 
change shall be made until one week has elapsed since tlie last 
change. 

41. (1) The 
18 
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41. (1) The manager of every factory shall m~inta in  a ~ d u ~ t  Register \Vorkera. of 

Register of Adult Worker? showing- 

(a) tha name of each adult worker in the faclcry, 

(b) the nature of his work, 

(c) thc group, if any, in which he is included, 

(d) \?here his group works on shifts, the relay to which 
he is allotted, and 

( e )  such otller particulars as may be prescribed: 

Provided that, if the Inspector is of opinion ihat any muster 
roll or regist.er niaint.ained as part. of tlie routi:~e oi a factory 
gives ir. respect of nily or all of tlie worlters in tlie factory ths 
particulars required under this section, he may, by erder in 
writing, direct tliat such muster roll or register sbnll to the 
corresponding extent be maintained in place of and be treated 
as the Register of Adult Worliers in that factory: 

Provided further that, where the Local Government is satis- 
fied that the conditions of work in any factory or class of 
factories are such that there is no appreciable risk of contraven- 
tion of the provisions of this Chapter in the case of ihat factory 
or factories of that class, as the case may be, the Local Govern- 
ment may, by written order, exempt, on such conditions as i t  
may impose, t.hat factory or all factories of that class, as the 
case may be, from the provisions of this section. 9 

(3) The Local Government may malre rules prescribing the 
form of the Register of Adult Workers, the manner in which 
it shall be maintained slid the period for which it8* shall be 
preserved. 

42. No adult worlrer shall be allowed to work otherwise than E;;;rz:;sk 
in accordance with the Kotice of Periods for Work for Adults with NO~;CO 

displayed under sub-section ( I )  of section 39 and the entries ~ ~ ~ ~ , ~ ? ~ ~ ~ ~  
madc beforehand against his name in the Register of Adult tcr under 

sectiou 41. 
Workers mai~ltained under section 41. 

43. (1) The Local Government may make rulcs defining the ~ : , ~ ~ ; $ ~ l ~ ~  

persons who hold positions of supervisioil or management or inr from 
reslrlct,ons. 

nre employed in confidential position in a factory, and the 
provisions of this Chapter shall not apply to any Ferson so 
defined. 

(2 )  Tlie Local Cfovcrnment may in~l re  rules for adult 
worlrers providing for the exemption, to such extent and sub- 
ject to sur:h coiiditioils ns ]nay I)o prescribed i r l  such rules,- 

(a)  of worlrers engaged (in urgent repairs-from the pro- 
visions of section8 34, 35, 36, 37 and 38; 

( b )  of 
19 
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( b )  of workers engaged in work in the nature of pre- 
palaatory or complementary work which must 
necessurilp be carried on outside t.he limite laid 
down for the general working of the factory-from 
the provisions of sections 34, 36, 37 and 38; 

(c) of workers. engaged in work which is necessarily so 
intermittent that the intervals during which they 
do not. work while on duty ordinarily amount to 
more than th9 intervals for rest required under 
section 37-from the provisions of sections 34, 36, 
37 and 38; 

(d) of workers engaged in any work which for technical 
reasons must be carried on continuously through- 
out the day-from the provisions of sections 34, 
35, 36, 37 and 38; 

(e) of workers engaged in making or supplying articles 
of ~ r i m n  n~.c~.~uif~y which rn11st he made OP 

supplied every day-from the provisions of section 
35; L 

(,f) of wcrkers engaged in a manufacturing procese 
which cannot be carried on except during fixed 
seasons--from the provisions of section 35; 

(g) of workers engaged in a manufacturing process 
which cannot be carried on except at  times 
dependent on the irregular action of natural forces 
-from the provisions cjf section 35 and section 
37; nnd 

(h) of workers engaged in engine-rooms or boiler-houses- 
from the provisions of section 35. 

(3) Rules made under sub-section (2)  providing for any 
exemption inay also provide fcr any cousequential exemp- 
tion froin the protisjons of sections 39 and 40 which the 
Local Government may deem to be expedient, subject to such 
conditions as i t  may impose. 

( 4 )  I n  malring rules under this section the Local Govern- 
ment shall prescribe the maximum lilnit,s for the weekly 
hours of work for all classes of worliers, and any exemption 
given, other than an exemption under clause (a)  of sub-sec- 
tion (Z), shall be subject to such limits. 

(5) Rules made under this section shall remain in force for 
not more than three years. 

44. ( I )  Where 
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44. (1) where the Local Government is ~atisfied that,  Powerto mahe orders exempt- 
owing to the nature of the work carried on or to other circum- insfromres- 

triotione. 
slances, i t  is uureesonabla to 'require that thc periods of work 
of any adult workers in any factory or class of factories should 
be fixed beforehand, it may, by written order, relax or modify 
the provisions of sections 39 and 40 in respect of such workers 
.to such extent and in such rnanner as it may think fit, and sub- 
ject to such conditions as it nlay deem expedient to ensure 
control over periods of work. 

. (2) Tho Local Government, or subject to the control of the 
Local Government the Chief Inspector, may, by written order, 
exempt, on such conditions as it or he may deem expedient, any 
or all of the adult workers in any factory, or group or class of 
factories, from any or all of the provisions of sections 34, 35, 
36, 37, 35, 39 and 40, on the ground that the exemption is 
required to enable the factory or factories to deal with an ex- 
ceptional press of work. 

(3) Any exemption given under sub-section (2) in respect 
of weekly hours of work shall be subject to tlie maximum 
limits prescribed under sub-section (4) of section 43. 

(4) An order under sub-section (2) shall remain in force for 
such period ns it, may specify, but in no case for more than two 
months from the date on which notice thereof is given to  the 
manager of the factory,. 

45. (2)  The provisions of this Chapter shall, in their applica- Further rest rictlona 

tion to women workers in factories, be supplemented by the on the 
following further restrictions, namely :- ernv~o~menb 

of women. 

(a) no exemption Rom the provisions of section 36 may 
be granted in respect of any woman; and 

( b )  no woman shall be allowed to work in a factory 
except between 6 A.M. and 7 P.M. : 

Provided that the Local Government may, by notification in 
the local official Gazette, in respect of auy class or classes of 
factories and for the whole year or any part of it, vary the 
limits laid down in clausc (F) to any span of thlrteen hours 
between 5 A.M. and 7-30 P.M. : 

Provided further that, in respect of any seasonal factory or 
class of seasonal factories in a specified area, the Local Gcvern- 
ment may make rules imposing 3, further restriction by defin- 
ing the period or pcriods of thn day within which women m2p 
be allowed to worlr, such that the period or periods so defined 
shall lie within the span fixed by clause (b)  or :inder the above 
proviso and shall not be less than ten hours in tht! aggregate. 

(2) The 
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(2) The Local Government may make rules p~oviding for 
the exemption from the above restrictions, to such extent and 
subject to such conditions as it may prescribe, of women work- 
ing in fish-curing or fish-canning factories where the employment 
of women beyond the said hours is necessary to prevent damage 
to or deterioration in any raw material. 

(3) ltules made under sub-section (2) shall remain in forco 
for not more than three years. 

B W a l  pro- 46. Where a worker works on a shift which extends over 
$$ti$ta. midnight, the ensuing day for,him shall be deem01 to be the 

period of twenty-four licurs beginning when such shift ends, and 
the hours he has worked after midnight shall be counted towards 
the previous day: 

Provided that  the Local Government map, by order in 
writing, direct that in thc case of any specified factory or any 
specified class of workers therein the ensuing day shall be deemed 
to be the period of twenty-four hours beginning when such shift 
begins and that the hotas worlred before midnight shall be 
counted towards the ensuing day. 

I pay lor 47. (1) Where a worker in any factory works for more than overtlms. 
sixty llours in any week, 

j i 
* . or where a worlrer in a factory other than a seasonal factory ,&* 1 

I 
works for more than ten hours in any day, f' 1, 

he shall be entitled in respect of the oieltime worked to pay 
at  the rate of one-and-a-half times his ordinary rate of pay. 

(2) Where a. worker in a. factory other than a seasonal factory 1 
works for more hours in any week than are permitted under ! 

section 34, he shall be entitled, in respect of the 0v~r:ime xvcrked 
excluding any overtime in respect of whicli he is entitled to extra 

i 
! 

pay under sub-section (I), to  pny at  the rate of one-and-a-quarter 
times his ordinary rate of pny. 

(3) Wllere any workers are paid on a piece rate basis, the 
I 
4 I 

Local .Government in co~sultation with the industry concerned I 1  
may for the purposes of tallis sectioil fix time rates as nearly as 
possible equivalent to the average rate of earnings of tbose I i 

I 
worlters, and the rates so fixed shall be deerned to be the ordinary 
rates of pay of those workers for the purposes of this section. i 1 

(4) The Local Government may prescribe the registers that I I 
shall be maintained in a factory for the purpose of securing 1 1 

! compliance with the provisions of t1.k section. -* 
lteRtrict,on on 48. No aclult worker shall be allowed to work in any factory 
","&y"t'eemuloy- on any day on which he has already been working in any &her 

factory, save in such circumstances as may be prescribed. 
49. The 
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49. The Local Government may make rulcs providing tha t  $:;,t;;dpl,,;f 
in nny specified class or classes of factories n7orlc shall not be ~h:ts .  
carried on by a system of shifts so arranged thnt inora than one 
relay of worlrers is engaged in worlc of the same lrind nt the same 
time save with the permission of the Local Government and 
subject to such conditions as it may impose, either genernllv or 
i s  the case of any particuiar factory. 

CHAPTER V. 

50. No child who has not completed his twelfth year sli:lll be ;rg;:p:%,$ 
allowed to work in any factory. young chi!dren. 

51. No child who has coinpleted his twelfth year an:] no  NO^-adult 

adolescent shall be allowed to work in any f ac t~ ry  unless- workera to 
carry tokens 
glvlng refer- 

( a )  a certificate of fitness granted to him under section 53 C,:;E:Ef ~~~~~ 
is in the custody of the manager of the factorx, and 

( b )  he carries while he is at  work a token giving rt reference 
to  such certificate. 

52.  ( 1 )  A certifying surgeon shall, on the application 01 any Certificates of 
fitness. 

young person who wishes to work in a factory, or of the parent or 
guardian of such person, or of the manager of the factory in 
which such person wishes to  worli, examine such person and 
ascertain his fitness for such work. 

(2) The certifying surgeon, after examinatio~, maj grant to 
such person, in the prescribed form,-- 

( a )  a certificate of fitness to work in a factory as a ch'ld, 
if he is satisfied that such person has completed his 
twelfth year, that  he has attained the prescribed 
pliysical standards (if any), and that he is fit for 
sucll work ; or 

(b)  it certJi6cnte of f i t n~ss  to work in a factory as an adult, 
if he is satisfied that such person has completed his 
fiftee:lth >cur mcl is A t  for a full day's work in a 
factory. 

(3) A certifying surgeon may revoke any certificate granted 
under sub-section (9 )  i f ,  in his opinion, the holder of it is no 
longer fit to ~701k in the G I ~ ~ J ~ I C ~ ~ Y  stated therein in a factory. 

(4) Where a certifying surgeon or a practitioner nuthorised 
under sub-section (2) of scction 13 refuses to grant a certificate 
or a certificate of the lrind requested, or revokes a certificate, he 
shall, if so requested by any person who could have applied for 
the certificate, state his reasoils in writing for so doing. 

53.  ( 1 )  An 
23 
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53. (1) An adolescent who lias bcen granted a certificate of 
granted to fitness to work in a factory as an adult, under clause ( b )  of sub- 
adolescent. section (2) of section 52, nnd who, while at  work in a factory, 

carries a tolren giving reference to the certificate, shall be deemed 
to be an adult for all the purposes of Chapter IV. 

(2) An adolescent who has not been granted a certificate of 
fitness to work in a factory ns an adult under sub-section (2) of 
section 52, shall, notwitl~standing his age, be deemed to be a 
child for the purposes of this Act. 

Restfictlonson 54. (1) No child shall be allowed to work in a factory for more the work1 ng 
bourn of a than Sve hours in any day. 
child. 

(2) The hours of work of a child shall be so arranged that they 
shall not spread over more than seven-and-a-half hours in any 
day. 

(3) No shild shall be allowed to work in a factory except 
between 6 A.M. and 7 P.M. : 

Provided'that t,he Local Government may, by notification in 
tlie local official Gazette, in respect of any cInss or classes of 
factories and for the whole year or any part of it, vary these 
limit,s to any span of thirteen hours between 5 A.M. and 7-80 P.M. 

(4) The provisions of section 35 shall apply also to child 
worlrers, but no exemption from the provisions of that sectioc . may be granted in respect of any child. 

(5) No cllild shall be allowed to work in any factory on any 
day on which he has already been working in another fact9ry- 

Notice or 55. (1) There shall be displayed and correctly maintained in 
Perirmds for 
Workior every factory, in accordance with tho provisions of sub-section 
Children. (2) of section 76, a Notice of Periods for Work for Children, 

sliowing clearly the periods within which children may be 
required to work. 

(2) The periods sllown in the Notice required by sub-section 
(1) shall be fixed beforehand in accordance wit11 the method laid 
down for adl~lts in section 30 and shall be s ~ h  that children 
worbisg f;r tsl)ose periods would not ba workiog in contravention 
of section 54. 

(3) The provisions of section $0 shall apply also to the Notice 
of Period3 fcr Work for Children. 

(4) The Local Government may make rules prescribing forms 
for the Notice of Ferioda for Work for Children and the manner 
in which it shall be maintained. 

Realster c i  56. (1) Tile manager of every factory in which children are 
CMd employed shall nlainttxin a Register of Chi!d Workers showing- 

(a) the name' of each child worker in the factory, 

( b )  the nature of his work, 
( 0 )  the 
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( c )  the group, if any, in which he is included, 

(d) where his group worlrs oli shifts, the relay to which he 
is allotted, 

( 0 )  the number of his certificate of fitness granted under 
section 52, and 

( f l  such other particulars as may be prescribed. 

(2) Tlle Local Government may make rules prescribing the 
form of the Register of Child Workers, the manner in which i t  
shall be maintained, and the period for which it shall be pre- 
served. 

57. No child shall be allowed to work otherwise than in ~ , " , ~ B B ~ ; $  

accordance with the Notice of Periods for Work for Children :;ihE*$!rn 
displayed under sub-section (I) of section 55 and the entriea 
made beforehand against his name in the Register of Child 
Workers maintained und& sub-section (1) of section 56. 

58. Where an Inspector is of opinion- Power to 
require medlcal (a) that any person working in a factory without a certi- examination. 

ficate of fitness is a child or an adolescent, or 

( b )  that a chid or adolescent working in a factory with a 
certificate is no longer fit to work in the capacity 
stated therein, 

he inay serve on the manager of the factory a notice requiring 
that such person, or that such child or adolescent, as the case 
may be, shall be examined by a. certifying surgeon or by a practi- 
tioner authorised under sub-section (2) of section 12, and such 
person, child or adolescent shall not, if the Inspector so directs, 
be allowed to worlr in any factory until he has been so esamined 
and has been granted a certificate of fitness or a fresh certificate 
of fitness, as the case may be. 

59. The Local Government may make rules- Power to make 
( a )  prescribing the forms of certificates of fitness to be m'es' 

granted under section 52, providing for the grant of 
duplicates in the event of loss of the original 
certificates, and fixing the fees which may be 
charged for such certificates and such duplicatee; 

( b )  prescribing the physical standards to be attained by 
children and aclolescents ; 

( c )  regulating the procedure of certifging surgeons under 
this Chapter, and specifying other duties which they 
may be requhed to perform in connection with, the 
employment of children and adolescenta in 
factories ; and 

(d) providing for any other matter which may be expedient 
in order to give effect to the provisions of this 
Chapter. 

CHAPTElE VI. 
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Penalty for 
cont.ravention a 
of Act and 
rulea. 

CHAPTER VI. 

60. If in any factory- 

(a) there is any contravention- 
( i )  of any of the provisions of sections 13 to 29 inclusive, 

or 
(ii) of any order made under any of the said sections, 

or 
(iii) of any of the said sections read with rules made in 

pursuance thereof under clause (a) of section 32, 
or 

(iv) of any rule made under any of tlhe said sections or 
under clause (b), clause (c), or clause (9) of sec- 
tion 32 or section 33, or 

(v) of any condition imposed under sub-section (3) of 
section 31, or 

(b) any person is allowed to work in contraventidn- 

(i) of any of the provisions of sections 34 to 38 inclusive, 
42, 45 and 48, or 

(iq of any rule made under any of the said sections, 
or under section 49, or 

(iii) of any condition attached to any exemption granted 
under section 43 or section 44 or section 45 or to 
any permission granted under section 38 cr 
section 49, or 

(c) there is any contravention of any of the provisions of 
sections 39 to 41 inclusive or of any rule made under 
section 39, section 41 or section 47, or of any con- 
dition attached to any exemption granted under, 
section 41 or to any modificati~n oi- relaxation made 
under section 44, or 

(d) any person is not paid any extra pay t o  which he is 
entitled under the provisions of section 47, or 

(e) any adolescent or child is allowed to work in contrayen- 
tion of any of tlle provisions of sections 50, 51: 54, 
55, 57 and 56, or 

(f) t\llere is any contravention of section 55 or section 56 01 

of any rules made under e;ther of tlhese secticns, 
or under clause (d) of section 59, 

the manager and occupier of the factory shall each be punish- 
able with fine which may extend to five hundred rupees :, 

! Provided 
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Provided that if both the manager and the 03cupier ale con- 

victed, the aggregate of the fines inflicted in respect of the same 
contravention shall not exceed this amount. 

61. If any person who has been convicted of any offence'Enhanced penalty 
punishable under clauses ( b )  to (f) inclusive of section 60 is again in certaln 

casea after 
guilty of an offence involving a contravention of the same provi- pre,,ious con. 
sion, he shall be punishable on the second conviction with fine Yiction. 

which may extend to seven hundred and fifty rupees and shall 
not be less than one hundred rupees, and if he is again so guilty, 
shall be punishable on the third or any subsequent conviction 
witli fine which may extend to one thousand rupees and shall 
not be less than two hundred and fifty rupees: 

Provided that for the purposes of this section no cognizance 
shall be taken of any conviction made more than two years 
before the commission of the offence which is bdng punished : 

Provided further that the Court, if it is satisfied thaf; theri! 
are exceptional circumstances warranting such a course, may, ' ! 
after recording its reasons in wnting, impose a smaller fine than I I 
is required by this section. I 

62. An occupier of a factory who fails to give any notice g,"fk~$\~~~ 
required by sub-section (1) or sub-section (2) of section 9 shall be notioe of com- 

I 
mencement of 

punishable with fine which may extend to five hundred rupe~s .  work or of I 
change of I 
manager. 

63. Whoever wiliully obstructs an Inspector in the exercise Penalty obstructing for 
I 

of any power under section 11, or fails to produce on demand I~lapector. 

by an Inspector any registers or other documents in his custscdy I 

kept in pursuance of this Act or of any of the rules maae 
thereunder, or conceals or prevents any worker in a fackory from i 
appearing before or being examined by an Inspector, shall be 
punishable with fine which may extend to five hundred rupees. 

64. A manager of a factory who fails to give notice oi an g ~ ; i t % F r ~ ~ ~ ~  

accident as required under section 30 shall be punishable with ;;,";;:;!. 
fine which may extend to five hundred rupees. 

65. If in respect of any factory any return is not furnished Penalty for 
failure to make as required under section 77, the manager and the occnpier of rcturnB. 

the factory shall each be liable to fine which may extend to five 
hundred rupees : 

I 
Provided that if botrh the managdr and the occupier are 

convicted, the aggregate of the fines inflicte3 shall not exceed 
this amount. I 

66. Whoever smolres, or uses a naked light or Causes or Penn!ty for I 

permits any such light to be used in the vicinity of any tgO,k,lzf& 
inflammable material in a factory shall be punishable witl: fine tfjz!:;t"yof 

I 
i 

which inay extend to five hundred rupees. infllmmable 
material. 

Ezception.-This provision does not extend to the use, in 1 
accordailce with such precautions as may be prescribed, of rt 

naked light in the course of a manufacturing process. 
67. Whouvar 

i 
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renalt for 
using &ae 67. Whoever knowingly uses or atkeinpfs to use, tts a cerli- 
certmcate. ficate granted to himself under section 52, a cqrtificate granted 

to another person under that section, or who, having procured 
such a certificate, knowingly allows it  to be used, or an attempt 
t o  use it to be made, by another person, shall be punishable 
with fine which may extend to twenty rupees. 

Penalty on 
guardhp for 68. If a child works in a factory on any day on whicll he 
~u~Qt,'&'3,,loy- has already been worlring in s~nother factory, the parent or 
mentofachild. guardian of the child or the person having custody of or control 

cver him, or obtaining any direct benefit from his wages, shall 
be punishable with fine tvhich may extend to twenty rupees, 
unless it appears to the Court that the child so worked without 
the consent, connivance or wilful default of such parent, guardian 
or person. 

Penalty for 69. A manager of n factory who fails to display the notice failure to 
$&W. certzln required under sub-section (1.) of section 76 or by any rule mzde 

under this Act, ,or  to display or maintain any such notice as 
required by sub-section (2) of that section, shall be punishable 
with fine which may extend to five hundred rupees. 

petarmlnatio?, 70. (1) Where.the occupier of a factory is a firm or ~ t h e r  
of occupler 
for purposes of associatioil of individuals, any one of the individual parhers  
this Chapter. or members thereof may be prosecuted and punished under 

this Chapt.er for any offence for which the occupier of the facfory 
is punishable : 

Provided that the firm or association may give notice to the 
Inspector that it has nominated one of its number who is resi- 
dent in British India to be the occupier of the factory for the 
purposes of this Chapter, and such individual shail so 13ng as 
he is so resident be deemed to be the occupier for the purposes 
of this Chapter until further notice cancelling his nomination 
j6 received by the Inspector or until he ceases to  b, a partner 
or member of the firm or association. 

(2) Where the occupier of a factory is a company, any one 
of the directors thereof, or, in the case of s private company, 

' any one of the shareholders thereof, lnay be prosecuted' and 
punished under this Chapter for any offence for which the 
occupier of the factory is punishable: 

Provided that the company may give notice to fhe I~spec tor  
tha t  it has nominated a director, or, in the case of a private 
cc;mpany, a shareholder, who is resident in either case in Bri!ish 
India, to be the occupier of the factory for the purposes of this 
Chapter, and such director or shareholder shall so long as he 
is so resident be deemed to be the occupier of the factory f ~ r  
the purposes of this Chapter until further notice cancelling his 
nomination is received by the Inspector or until he ceases to 
be a director or shareholder. 

71. (1) Where 
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71. (1)  Where the.occupier or manager of a factory is charged 2&",;g",id,n, Oi 

with an offence against this Act, he shall be entitled upon ?s;cinfrorn 

complaint duly made by him to have any other person whom certaincasea. 

he charges as the actual offender brought before the 
Court at the 6ime appointed for hearing tlie charge; and if, 
after the commission of the offence has Geen proved, the occupier 
or manager of the factory proves to the satisfaction of the 
C o u r t  

(a)  that he has used due diligence to enforce the cxecu- 
tion of this Act, and 

(b) that the said other yerson~,con~i~~itted the offence in 
question without hie knowledge, consent or 
connivance, 

that other person shall be convicted of the offence and shall be 
liable to the 1ikeAfine as if he were the occupier or mznager, and 
the occupier or manager shpll be discharged from any liability 
under this Act. 

(2) When it is made to appear to the satisfaction of the 
Inspector at  any time prior to the institution of the proceed- 
ings- 

(a)  that the occupier or manager of the factory has used 
all due diligence to enforce the exe.cution of this 
Act, and 

(b) by what person the offence has been committed, and 
(c) that it has been committed without the knowledge, 

consent or connivance of the occupier or manager, 
an3 in contravention of his orders, 

the Inspector shall proceed against the person whom he believes 
to be the actual offender without first proceeding against the 

I 
occupier or manager of the factzry, and such person shall bs 
liable to  the like fine as if he were the occupier or manager. 

72. If a child over the age of six years is found inside any ~ ~ ~ ~ , " " ~ r -  

I 
part of a factory in which children ar; working, he shall, until merit. 

the contrary is proved, be deemed t,o be wo~king in the factory. 
73. ( 1 )  When an act or omission would, if a person mere E~ide3G3 aa to 

under or over a certain age, be an offence punishable under this age' 
1 

Act, and such person is in the opinion of the Court apparentlg 
under or over such age, the burden shall be on the accused to 
prove that such person is not under or over such age. 

, (2)  A declaration in writing by a certifying surgeon- rolat.ing 
to a worker that he llas peraona!ly examined l$m and bsiieves 
1)im t.o be under or over the age -set forth- in suc.h declaration 
shall, for the purposes of tliis Act, be admissible as evidente of 
the age of tliat worlcer, 

74. (1)  No 
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Cog~izanceof . 74. (1) No prosecution under this Act, except B ~roseciition 
offences. 

I 
under section 66, shall be instituted except by or with the pre- 
vious sanction of the Inspector. 

(2) No Court inferior to that of a Presidency Magistrate or 
of a, Magistrate of the first class shall try any offence against 
this Act or a h i  rule or order made thereunder, other tLan an 
offence under section 66 or section 67. 

Limftation of 75. No Court shall take cognizance of any offence under this 
prosecutions. 

Act or any rule or o~der  tllereunder, other than an offence under 
section 62 or section 64, unless complaillt thcracf is madc wAthin 
six months of the date on which the offence is alleged to have 
been committed : 

Provided that when the offence consists of disobeying a 
written order made by an Ifispector, complaint. thereof may be 
made within twelve months of the date on which the otfence is 
alleged to have been committed. 

* 

CHAPTER VII. 

Dlaplay of 76. (1) In addition to the notices required to  be dia~ltlyed m 
factorynotlceB. any factory by this Act OF the rules made thereunder, there 

shall be displayed in every factory a notice conta'ning such 
abstracts of this Act and of the rules made thereunder, in 
English and in the vernacular of the majority of the workers, 
as the Local Government may prescribe. 

(2 )  All notices required to be displayed in a factory shall be 
displayed a t  some conspicuous place at  or near the main 
entrance to the factory, and shall be maintained in a clean and 
legible condition. 

Power of 77. The Governor General in Council may make rules requir- 
Governor 
Qeneralin ing occupiers or managers of factories to submit such ret)urns, 
egxge occasional or periodical, as may in his opinion be requirad for 

the purposes of this Act. 

control of 78. All rules made by a Local Government under this Act 
rules made by 
r,ocal Govern- shall be subject to the control of the Governor General in 
ment.9. Council. 
Publlcatlon of 79. (1) All rules made under this Act shall be subject to the 
rules. condition of previous publication, and the date. to be specified 

undek alause (3) of section 23 of the General Clauses Act, 1897, X o  11897- 

shall not be less than three months ti-om the date on which the 
draft of the proposed rules was published. 

(2) All 
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(2)  All such rules sllall bo publishad in the Gazette of India 
or the local official Gazette, as the case may be, and shall, unlese- 
some later date is appointed, come into force on the date of 
such publication. 

80. This Act sllall apply to factories belong-ng to the Crown.  ti^;^^ 
riea. 

81. No suit, prosecution or ether legal procezding shall l:e protect.lonto persons acting 

against any peyson for anything which is in good faith done or under thte A& 

intended to be done under this Act. 
82. ~he'enactments mentioned in the Schedule are h e r e b ~  Repeal and savinga. 

repealed to the extent specified in the fourth column thereof: 
Provided that anything done under the said enactments 

which could have been done under this Act if it had then been 
in force shall be daeined to have been done under thls Act. 

THE SCHEDULE. 

I 
(fled section 82.) 1 

The Indian Factories (Amend- The whole. 
ment) Act, 1993. I 

Year. 
.d 
1 1 

- 
1911 

1922 

The Indian Factories (Amend- The whole. 
men$(, Act, 1926. 

VIII The Repealing and Amending So mnch of the First 
Act, 1930. Schedule as  relates t o  

the Indian Factories 
Act, 1911. 

NO. 

2 
-- 

XI1  

11 

The Indian Factories (Amend- 1 The whole. 
I ment) Act, 1931. 

Short title. 

3 

The Indian Factories Act, 
1911. 

Tho Indian Factories (Amend- 
ment) Act, 1922. 

E s t o n t  of repeal. 

4 

The whole. 

The whole. 


